IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BEN(H:
" AT HYDERABAD ' : '

Pl

0.A. No. 33/1997
Date of Decision:
29th October, 1997

BETWEEN :
1. R, Bhaskar

2. V, Sree Krishna Prasad . Aﬁplicants

AND

1. The Union of India,
Rep. by Joint Director,
Establishment (N),
Ministry of Railways,
(Railway Board), Hew Delhi.

2. The General Manager,
South Central Railway,
Rail Nilayam, Secunderabad.

3. The Financial Advisor &
Chief Accounts Officer,
South Central Railway,
Rail Nilayam,
Secunderabad. .« Respondents

Counsel for the Applicant: Mr. P, Krishna Reddy

Counsel for the Respondents: Mr. K. Siva Reddy

CORAM:

THE HON'BLE SRI R. RANGARAJAN: MEMBER (ADMN.)

. Heard Sri P. Krishna Reddy, Learned counsel for
the Applicant and Sri K. Siva Reddy, learned Standing
Counsel for the Respondents.

2. This O.A, is filed praying for the following

Reliefs: -

7o declare the order issued by the Railway

Board's letter No.E(NG)1-93/IC2/5, dated 2.1[1996
dis-continuing the grant of incentives to Class III
- | sefving Railway Employees provided'under the
comprehensive instructioqs embbdying all the

.I2




relevant instructions issued from time to time in.Rai]

Board's letter No.E(NG)1/87/1C2/1 dated: 29.5.1989, as

illegal and without jurisdiction and said notificatiq
dated 2.1.1996_will not be binding on the applicants j
vauiréd the necessary qualificationg prior to 2.1.9
direct the respondents to give the.applicants the incg
benefit of 4 aannce increments w.e.f. 29.5.1989 in p
of Railway Board's letter No.E(NG)64 RC1/25 dated 14.1
fead with Railway Board's letter No.E(NG)1/87/1C2/1 d4
19.4.=989 consequently refix the salary of the épplic
after .including the above increments and pay the arred

interest and include the same for the pension benefits

When the OA was taken up for hearing the lear

counsel for the applicant submit@ithat he is withdrawi

this 0.A.

The OA is dismissed as withdrawn. No costs.

R
(R. RANGARAJAN)
- MEMBER (ADMN.)

Date:

29th October, 1997
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' 6. One copy to D.R.(A), CAT., Hyd.

0A.33/97
Copy toi- , ‘ ~

1. The Joint Director, Establ ishment (N), Ministry of Railway,
(Railuay Board), Wew Delhi.

=

2 The General Manager, South Central Railuay, Rail Nilayam,
Secu.nderabad . .

3. The'Finéncial Adviser & Chief Accounts Officar, South Qentral
Railuay, Rail Nilayam, Secunderabad.

4¢ Dne copy to Mr. Pe Krishna Reddy, Avacata,'ChT;, Hyde
5. _One copy to Mr. Ko Siva Reddy,.ﬂdleCGSCQ, CATe, Hyds

7+  One duplicats copy.
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I§ THE CEZNTRAL ADMINMISTRATIVE TRIBUNAL °

HYDERAZAD -

THE_HGN'SLE SHRI R.RANGARAJAN : M(A)

AND

THE HON'BLE SHRI B.5.331 OARAMESHWAR 3
M (2)
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INTHE CENTRAL ADMINISTRATIVE TRIBUNAL: AT HYIE RABAD,

¢ UNLER RULE 4(5)(a) of CAT(P}Rules,1987 )

MANo.  2S  of 1998,
in
0. a.%. DWEL58  of 1996,

Be tweens
1, R.Bhasker,

2. V.Sree Krishna Pradad,

Ands

1, The Union of India,
Rep, by Joint Director,
Establishment(N},

Ministry of RaiJ.Ways,(RailvvayBoazﬂ),
New Delhi,

2., The General Manager,
- South Central Railway,
Rail Nilayam,Secunderabad,

3. The Financial Advisor & Chief Accounts Officer,
South Central Railway,

-Rail Nilayam, Secunderabad,
- ” - es o« Responde
Responden
Brief Facts of the cases-
(1} The applicants in the above O,A, praying the

Tribunal to direct the respondents to give the applig
the incentive kenefit of 4 advance increments w,e. f,
in pursuance of Railway Board's letter No ,E(NG)64 RCl

dateds14-5-1966 read with Rallway Board's letter No,E

T ao ese ApplicéntS/
Applicants,

ts/
ts,

Hon'ble
ants
29.5.1989
/25,
(NGYI/87/

IC2/1, dated:29-5-1989 consequently refix the salary of the

applicants after including the above increments and p
arrears with interest and include the same for the pe

kenefits also,
L

as asst,Accounts Officers in the office of FA & CAC,S,

Secunderabad, The casue of action arose for both the

are one and the same,

Placed perscns have filed single d. A, kefore this Hon

Tribunal and e sSame were disposed o ff

8Y the

nsion

(2) " ‘It is submitted that both the applicants are working

C, Rai lway,

a%p licants

It is also sulmitted that similarly
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Petition for pemit the
Applicants to- file Single
0.A, ‘

* Kk * % »

M/s.F.Krishna Reddy &

Smt,P,Sarada, ' \}
5

Counsel for the Applicants,

&



] Téj_'blfn'a;lr}ﬁ'ai’ e pleased to permmit the gpplicants to

- suppressed any material ﬂZL\oJ)iu_

- facts Gf the Qase,
P MN |
—
Applicants,
R - C ot
Counsel for the Applicants,

lyderabéé.;w-
~_bt.0-12-1996,

single ©,A, and pass such other order or orders in the

interests of justice,

Verification

3.. .Relief Soughts- It is therefore prayed that this Hon'‘lble

file

We, the above named applicants herein i.e, 1,R,Bhasker and

V, Sree Krishna Prasad, do hereby declare that the cOntents

stated above in paragraphs 1 to 3 are true to the hest of

.

"our knowledge, kkixf belief and information, We have not
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IN THE CENTRAL ADMINISTRATIVE |
SPUAL PN YDERABAD BENCH AT

“givLe MEWBERERERR, o
© M.A.KO. és /ot 199?— /RMLWAY

IN .

0.4.3.R.N0. WELST® of 109

PETTTTON FOR SEEKING PERMTSSION
TO ADDTTIONAL APPLICANTS TN A
‘SINGLE APPL;CATION.

COUNSEL FOR THE APPLIMANT

Mr, ¢ )C'au,{i'»wq @dﬁ/

AND

‘:Mf,

. --.Sr Agdl. Standlng Counsel .°

for cC. G Rlys.





